
P. 

IN THE CENTRAL AOMINISTRATIUE TRIBUNRL:HYOERRBRD BENCH 

AT HYDERABAD 

C.PNo.48 of 1993 
in 
	

Data of Ordar:6.8.93 
O.A.No.204f 1992. 

Sri T.V.Jagannadha Rao 
... 	Applicant 

Us. 

1.Sri C.G.Somaiah, 
Comptroler & Auditor 
General of India, No.10, 
aahadurshah Zaffar Marg, 
New Delhi - 110 002, 

2.Sri R.Hariharan, 
Accountant General, 
Audit—I, Andhra Pradesh at 
Hyderabad - 500 463, 

3.Sri N.R.Ranganathan, 
Secretary, Ministry of Personal, 
Pensioners Welfare 
Govt. of India, New Delhi. 

4.The \?airman & Managing Director, 
Dredging Corporation of India Ltd., 
Drug Rouse, Port Area, 
Uisakhapatnam - 530 035. 

( The 4th Respondent is not necessary party in this 
Contempt Application) 

Respondents 

Counsel for the Applicant 
	

Mr.U.tienkateswara Rao 

Consel For the Respondents 	Nr.G.Parameshjara Rao 

C OR AM 

THE HON'BLE MR.A.B.GORTHI 	MEMBER (AQMN.) 

THE HONBLE MT.T.CHRNDRA5EKHRR REbDY 	: 	MEMBER (JUDL.) 
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.2. 

(Order of the Devision Bench delivered by Hon 'ble 
Shrj A.B.Gz,rthj, (Member (&dmn.) 

0 

None for the- njtTjPetitioners. Mr•Parameswara Rao 

learned counsel for the respondents present. The complaint 

in this Contempt Petition is that the respondents have not 

complied ttet our judgement dated 18.3.92 in GA No.204/924  

CL 
In that judgement tke direction was given to the respodcThnts 

S 
	to work out the pr9/rc*ta pension to which the applicant is 

entitled under the terms and conditions stipulated in the 

letter of absorption dated 10.4.90 in ee1tctiGn with other 

relevant orders on the subject and to communicate the same 

to the 	th respondent for further action. The said direc- 

tion was to be carried out within a period of 3 months from 

the date of receiptof order. 

2. 	Mr.parameswaraRao has drawn our attention to the fact 

that the said judgement in OA No. 204/92 stancZ modified by 

the judgement of the Tribunal in RP No. 122/92. As the 

applicant was not entitled to prorota pension on the grourd 

that he had opted for payment of lumpsum amount of the pensior 

I- 6be judgement in 04204/92 was modified and it was left open 

to respondents one and three to pass appropriate orders, in-

accoince with the terms of letter of absorption dated 10.4. 

and communicate the Same to the applicant j9(Tthe mean while. 
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In the light bf the above, this Contempt Petition 

has no merit St and the Same is dismissed without giving 

any notice to the respondents. 

MEMBER (J) 	 MEMBER (A) 

Dated: 6th August, 1993. 	 Ii 

H 	
Dictated in Open Court. 

ad/ 	 D~yj.gistrar(j~~.) 

Copy to:- 

Sri.C.G.Sornaiah,!Comptraler& Addjtor GeAsial or India, 
No.iD,,Bahadursha*i ZaPPar, Marg, New Qelhi-OO2. 

Sri. R.Hariháran, Accountant General, Audit-I, Andhra Prads 
Hyderabad-463. 

3, Sri. N.R.Ranganahan, Secretary, rninistry otPersonnel, 
Pensioners We1rae,G,vt. of India, New Delhi. 

let 
The ChaIrman & Managing Director, Dredging Ccrporätion of 
India Ltd., Orug 1 House,Port Area,, %lisakhapatnam-035. 

5, One copy to Sri.!V.Venkàteswara Rae, advocate, CAT, Hyd, 

One copy to 5th G.Parneshwara Rac, SC for AG, CAT, Hyd. 

One copy toLibrry, CAT, Hyd. 

B. One spare copy. 

Rsm/-. 



Jf' 	 Ct 

TED BY 	 COfl 	BY 

CHECD BY 	. 	APROVE5 BY 

IN THE CE1R ADNI&RATWE TRBi . 

Hy"LEPABAD BENCH AT HYDERABJ 

THE HON'I3LE Mn.IpsTIcE V.142ELnpj Faa 
VICE CHJRjvjJ 

JD 

THE HOj\T'BLE NR.A.E.GORTH-Y : 

AND 

THE ,HONELE NR.T.CHANDFASERWJIR REDDY 
HEMBER('Jtja) 

AID 

THE HONtELE MR..T.flRtWENcADkM:Mc 

£RDER/JT ;.:. 

in 

O.A.No 	 - 

T.A.4Je-..... 

Ac1nitted and Interj-ti directions 
issued. 

Allowed 

Disposed nf with directions 

issed 

-, - Dismissed as withdrawn 

Dismissed for default. 

. 	jecte/orderea 

G--crder as to costs. 




